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27.4.2018 Petitioner Smt. Rimpa Saha and Sri Monoranjan

Saha have filed a petition U/S. 13 (B) of the Hindu Marriage

Act,1955 for dissolution of marriage on mutual consent by a

decree of divorce.

The case of the petitioners is that the marriage

between the parties was solemnized on 19.1.2016 in

accordance with Hindu rites and customs and started their

conjugal life. lt is contended that during the period of

conjugal life, some differences of opinion cropped up

between the petitioners in regard to the manner, taste,

behaviour etc which developed day to day and frequent

quarrel took place between the couple. Though efforts have

been made by the parents, relatives and guardians to sort

out the differences between the petitioners but their efforts

failed and since 15.4.2016 the petitioner No.1 and petitioner

No. 2 have been residing separately and mutually agreed

that it is not possible for them to lead conjugal life in future

and their marriage should be dissolved on mutual consent.

Accordingly they filed the application praying for dissolution

of marriage on mutual consent by way of decree of divorce.

Both the parties have submitted their evidence

on affidavit wherein they have reiterated the averment as

stated in their petition.

From the evidence of the pafties, it appears that

after the solemnization of their marriage, their relationship

deteriorated and they are not living together since

15.4.2016 and the present application is filed on

25.10.2017. So they have been living separately more than

one year before the presentation of the petition. Efforts

have been made vide order dated 25.4.18 for conciliation
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but both the petitioners submittedthat it is not possible for

them to continue their marital tie in future due to disputes

arisen between them and hence prayed for a decree of

divorce on mutual consent.

From all such matters on record, I am of the view

that the petitioners have made out a case for dissolution of

marriage by mutual consent, and it can be reasonably

concluded that their marriage has irretrievably collapsed.

So they should be relieved from such so- called relationship

like marriage by way of divorce.

ln view of the above, it can be held that the

petitioners are entitled to get the relief as prayed for.

Accordingly, the marriage between the parties is hereby

dissolved on mutual consent by way of decree of divorce.

Prepare the decree accordinglY.

As dictated

$lstrlc"r iir:riq]r

f.,:rgtrlgaof,"


